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CENTRAL ADMINISTRATIVE TRIBUNAL 

ERNAKULAM BENCH 

0.A.N0. 577 of,  1994 

Friday this the 22nd day of April, 1994 

CORAM 

HON'BLE MR.JUSTICE CHETTUR SANKARAN NAIR, VICE aIAIRMAN 

HONBLE MR.S.KASIPANDIAN, ADMINISTRATfVE MEMBER 

M.' 'Ganapathy, 
Assistant, Central Marine 
Fisheries Research Institute, 
Dr.Saljm ALt Road,Cochjn.i.14. 	....Applicant. 

(By Advocate Mr, N.N. Sugunapalan) 

Vg. 

The Director, Central Marine 
Fisheries Research Institute, 
Coohjn'14, 

The Secretary, InUan Cooci]. of 
Agricultural Research, Krishi Shavan 
New Delhi-i. 

Dr.K.Gopakwnar, Director, 
C.I.F.T & Adhoc DiscipU.ñary 
Authority, Matsyapurj P0' 
Cochin-29. 	' ' 	 .. . . Responde flts 

(By Advocate Mr. P. Jacob Varghese for Respondents 1&2) 

ORDER. 

ETTUR SANKARAN NAIR ( J), VICE QAIRMAN 

Learned counsel for applicant suthtits that 

applicant desires to move the conpetent authority under - 

Rule 29 of the C.C.S (CCA) Rules,•and seeks leave to 

withdraw the application for that purpose. We grant 

leave and dismiss the application as withdrawn withcut 

expressing any opinion on merits. If applicant moves 

the competent authority under Rule 29 within three weeks 

-4 



from today it will be treated as validly instit*ed 

and.appropriate orders will be passed within four 

months of the date of receipt of the pçitiQfl. 

2. 	Application is disposed of with the aforesaid 

directions. No costs 

Dated 22nd AprIl, 1994. 
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S. KASIP DIAN 	CHETTUR SANKARAN NAIR() 
ADMINISTRATIVE MEMBER 	VICE CHAIRMAN 

kS2 24. 


